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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

0 .. A .. NO .. 30.1..5/2003 
M .. A .. N0 .. 26.l6/2003 

Monday. this the 19th day of January, 2004 

Hon'ble Shri Justice V .. S .. Aggarwal. Chairman 
Hon'ble Shri S .. A .. Singhv Member (A) 

Ghan Shyam, ex .. Helper Khalasi. 
S/o Shri. Churamani. 
Quarter No.C&W 3-G. 
1 ... :i.ne Pf.l.r ,. Pu ran a Gif.l.s t=~hf.l.r 
Moradf.l.bad. 

{By Advocate: Shri. K.K .. Sharma) 

· Versus 

iln ion of India-thr·ough 

l .. The General Manager. 
Northern Railway. 
Fia. rod a. House. New Oe 1 hi. .. 

.. .. Appl ic:ant: 

:2.. The Additional Oivl.Rail\JI!a.y Ma.nager~,. 

Northern Railway. 
MorF.~.daba.d (Revisiona.ry Aut hod. ty) .. 

3. The Sr.Oiv.l...Mech. Engineer. 
Northern Railway. 
Mora.daba.d (Appellate Authority). 

:; " ·The Assi.st.a.nt Mech8.n i.ca . .l Engineer I I~· 
Northern Railway. 
Moradabad {Oiscipl.inary Authority) .. Respondents 

0 R 0 E R (ORAL) 

Shri Justice V .. S .. Aggarwal: 

The applicant. by virtue of present application. 

seeks setting aside the order ot 24.4 .. 1998 passed by the 

disciplinary authority imposing a penalty of compulsory 

retirement and subsequent order passed by the appellate 

authority and a.lso the mercy appea.l which had been tiled 

and dismissed on 27.2.2001. 

Along 1,-Ji th the Original Application. a.n 

application has be~n filed seeking condonation ot delay. 

According to the applicant. he could not tile the 
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~pplication earlier because faced with the state ot 

penury a.nd the sta.rva.tion he passed through menta.l thr0es 

,':J.nd. lost his equ i.l ibrium a.nd. ,, thet~etore ,. in this bac~~d.r~op 

this d.ela.y should be condoned .. 

~~.;" F.ven i.t we t.ake the pet---i.o<i ot .li.mttB.tton to run 

from 2.7 .. 2 .. :20(Jl" admittedly" it should expir-e before 

tiling the present application on 1.1 ... 12 .. 2.003 .. 

4 .. After the limitation has expired. delay can be 

ccmd.oned only on just a.nd sutt :i.cient gr~ound.s which wer~e 

beyond the control of the person concerned. 

~ 
..• Ill Tn the present case~ it has been asserted that 

the appU.ca.nt i1a.d lost his equilibr~ium.. There i.:s nothing 

on the record -to t .. i'l.~t..;;;,.~.,l!±~:.l.~t!"!d. been brot!ght 

to our notice. It i.:s not known a.s to when t11e :=.--a.me W·3.:~-; 

r~estored n Tt is obvious tr~om the rea.ding of the 

application itsel t· tha.t there i ~' nn good ground tor-

condonation ot delay .. 

Resu 1 tantly ,, Miscellaneous Appl :i.cation 

No .. :?.6l6/:i.t')t')3 must tail a.nd is dismi:=.-,sed.. Consequently" 

)J:' nr~ig:i.nal AppU.ca.tion a.Jso tails a.nd is dismissed .. ~ <mJ.'l'U. 
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( S .. A .. Si gh ) 
Member (A) 

/kdr/ 

( V .. S .. Aggarwal ) 
Chairma.n 




